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FROM.No. 4 

(SEE RULE 42 ) 
ENL ADMINISTRATIVE TRI.UNAL 

GUWAHII BENCH: 

ORDER SHEET 

Original Applecation 

M.se Petition No.  

Conternt eti-tion lb.__________ 	/ 
Review hppllcatlon  

Apple ca rrt s 

Rp,o*dant(s) 

• J 	 d- 
Advocate for the Applecant(S) . 	 / 
Advocate for the 

othTriLnaf 

156102 	 Heard learned counsel for the 

H -• 

C. F. f 	30/- diposi 	1, 

Dated  

~is 
I Dy 

_to-_ 	
im 

- 13.6.O2 

/g 

mb 

I 	Application is adniitted. Call 

for records. Issue notice on the 

respondents. Returnable by óner 
I week. List on 13.6.02 for orders, 

H ember 	 Vice-.Chairman 

I 
I 	On the prayer of Mr. A.Deb 

- Roy. learned Sr. C.G.S.C. for the 

rpndents further four. weeks time 
is allowédto file written statement, 

7 ! List on 4..2302 for written state-

merit. 

Member 	 Vice-Chairman 

.1 



15.7.32 	On the prayer of Mr. A.Qeb Roy, 

learned Sr. C.C.S. C. for the respondents 

four weeks further time is allowed to 

the respondents to file written statement, 

List on 19.8.2002 rof orders. 

Member 	 Vice-Chairman 

mb 

19.8.02 	Mr. A.K.Choudhury, learned Addi, 

c.G,S.C*  appearing on behalf of the 
• . 	. . 	Respondents statEthat the subject 

matter is under actIve consideration of 

the department andoLight for some time 

for its deliberation. Considering- the 

facts and circumstances of the case we 
• . 

	

	 allow two months time to 'the Respondents 

to!,resolt,o the situation. 

• 	List on 5.42302 for orders. 

J4 b 	 s-e- 	 . 	. 	C 	. 	. 

	

---- 	 •• • . 	Member 	••• 	..: .........ice-Chairman 
. 	

•N•• 

• 	4 

• . .5.11.02 	List on 2.12002 to enable the 

respondents to file written statement 

: 	

: . . . : 	 . 	 . 

2.12.02 	Further four weeks time is 

allowed to the respondents to obtain 

necessary instrucLions on the matter 
 sAs, prayed by Mr. A.K.. Choudhury, learned 

	

k-+ 	 • 	. 	C.G.S.C. for the respondentè, 

JI 	
•1ibe±.. 	 . 	ice-hajrnan 

mb 

tf'9) 

	

• 	 .. 	 ,• 

- - 	 - 
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03.02.2003 	Heard Mr. H. Charida, learned counsel 

tor the applicant. M. A.K. Choudhury, 

lenedAddi. C.G.S'.C. fr the responden-

ts stated that the matter is likely to 

resolved at the administrative level and 

• " therefore prayed for some time to obtain 

- necessary instructions on the matter. 

put up again on 4.3.2003 for further 

orders. 

Metiber 	 Vjce-.Chairman 

mb 

, 

L  

/v 

	

25.3.2003 	Put up again on 2994.2003 to 

enable Mr. A.K. Choudhury, learned Addl. 

C.G.S.C. for the respondents to obtain 

instructions on the matter. 

M nber 	 Vi ce-C ha irman 

rub 

	

29.4.2003 	Heard Mr.M.Chanda, learned counsel 
for the, applicant and alsi Mr.A.K.Chaudhur., 

learned Addl.C.G.S.C. 
ffkXhaudhuri has informed that there 

are some development on the matter and there 
fore he requires some more time to obtain 
necessary instruction In this regard. 

List the case on 30.5.2003 for futth 
orders. 

• 	 Vice-Chairman 
bb 

	

30.5.2003 • 	List again on 27.6.2003 to enable - 
W. A.K. Choudhury, learned Addi. G.G.S.G. 

to obtain necessary Instructions of the 
matter. 

Vic e-Gha i-rma n 
mb 
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t 	 • 

27.6.03 	Heard Mr M.Chanda, learned counsel 

for the applicant and also Mr A4( .Choü-

dhuri, learned Addl.C.G.S.0 for the 

VOk 

respondents • Mr Choudhuri has stated 

' 

	

	 that there is possibility of resolving 

the sItuation departmentally. 

List again on 8.8.2003 for further 

order. 

Vice -thairman 
pg 

8.8.2003 	List again on 26.8.2003 for 

further orders. 

-- I klc_~5 

kvc4 

• 	

Vice-Chairman 

mb  

12.9.2003 Present: The Monble Mr.K.Vprahaladan 
Administrative Member. 

the prayer made by r .A.Iz.Chaudhuri, 
learned Addl.C.G.S.C. the case is dzzt 
RVA zad listed again for order on 19.9.03. 

Member 
bb 

• 19.9.03 • 	On the prayer of learned counsel 
• for tespondents case is adjourned to 

2699.03 for orders. 

Member 

9O9 
	

irn 
26.9.03 	Let this case be listed on 24.10.03 

in pfesence of Mr.A.K'Choudhury, Addi. 
C.G.S.C. 	 * 

• 	
• 	 - 	 Wde-Chajrinan 

lm 
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22.10.2003 	Heard W.M.Chanda, le3rned counsel 

I for the applicants and also 	.A.K.Cha 
S 	

-dhui-,,learned Addl.C.G.S.C. for the res- 
: 	 podents. 

.Chaudhuri stated that pursuant to 

order of the Tibunal dated 24.1.2001 in 

O.A.398 of 1999 the respondents conferrec 

temporary status to the applicants save 

/5 	

•S 	 . 	I rt and except applicant flO.i, S1 Sumitra 
- .. . 	... 	 . 	. - 	i.., 	Daimary, applicant no.4, Sri Nidhi Tanti, 

and applicant no.17, Sri Manna Lal Lohar. 
.Chaudhui stated that the above appli- 

cants since were not found eligible, t1y 

. 	

S.. 	could not be granted temporary status. 
• 	. 	. .•• . -.. 	 Let the respondents submit all the 

1. 	 facts by filing, written statement and thi 
record in espectof applicant No.1, 4 

S. . 	 . 	
.; 	

17 
As reards, the ether applicants, 

nme1y,applicant nos.2 & 3, 5.to 16, 

• - .•: 	

• p 	 . 	 S 	 the O.A. is dismissed as infrutous. Th 

O.A. shall continue in respect of appli-

cant nos.1, 4 & 17t 
kJi2t 	f-ScI_c1. Ikit$ 

• 	
Q l. 4- 1The respondents are a1lied to file 

S 	 written statement within foul' weeks from 

• 	 .. . 	

S 	today. List the case on 24.11.2003 for 

• 	 . 	. further ordr. A copy of the order to be 
furnished to Mr.A.K.Chaudhuri, learned 
Addl.C'.G.S.C. for taking necessary steps 

in the matter. 
S;5 	

S 	c '  
bb 	 . 

-.5 	 . 

I 	
V 	 / 
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Office Note Date Tribunal s Order 

3±t072003 Ieard Mr. 	NI. Chanda, 	ieane,  

counsel for the applicant and al,6 Mr.j 

I A. K. Ch.udhury, 	learned Addi. 	.G.S.c4 

If or the Re pondents. 
L 

W. NI. Chanda, learne 	counsel: 
• :.• for the 	p 	icant stated t at the appk 

cant No.1. S t. Sumitra Da marV was 
0 	 0 	 I also conferr 	temporary status. Ther 

• fore, as rega ds the a plicantNo.l, 
• .. the O.A. 	dimised 	as jnfructuous.! 

• 	 I  Mr. Chanda , a ned 	ounsel for the 

' II applicant also s at d that as regards 

the applicant Nos 	4 and 17, namely, 
• 	 . 

0  Sri Nidhi Tanti 	Sri Wiunna Lal Lohar 
• 	. 	C respectively, h- 	i 	not pressing the 

application 3t this stage. 
The ap licati n thus stands 

• 	. 	•' dismissed a 	infructu V 	as regards 

I 	: 	 I applicant 	0.1 an 	as 	egards the 
0 	 ••• applican 	Nos. 4. and 17\is concerned 

the app ication is dismi'sed 	at not 
• 	 •• 	. 	 . 	• • 	 I presse 	with liberty ,t 2.  tPtem to file, 

I 
VIL 

fres 	application if 
• 	S 	 • • .; 	 S . 	 •• 

• 

• 

The5application 	isdiposed of 
- 	• 	•:. • 	. 

0  Iwj 
• 	

0 

\ 

1 S 

• 	 S 	 . • 	• 	• 	S. 

• 	Vice-Ch3irman 

• 	 • 0 

I 
I 

I 

J 
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Office Note 	I Date 	i• Tribunal'.s Order 
__________________________________________ 	 - ------•-•-,-•---- -------•.---------- - •- --- 

31.10.2003 I I 	Heard Mr. M. Chanda, learned 

I counsel for the. 8pplic3nts and also Mr. 

A.K. Chaudhury learned Addi. C.G.S.C. 

for the ResppndenS. 

W. Al. Chanda, learned counsel 

for the applicants stated that the appi-

cant No.1 Sm-t. Sumitra Daimary was 

also conferred temporary status There-

fore, as regads the applicant No.1, 

the O.A. be dismissed as infructuous.' 

.Mr. M. Chanda, learned counsel for the 

applicant also stated that as reg3rdS 

the applicant Nos. 4 and 17, namely 
Sri Nidhi Tanti and Sri Minna Lal Lohar 

respectively he is not pressing the 

I application at this state.' 
I 

The application thus stands 

dismissed as infructuous as recards 

applicant Nosi to 3, 5 to 16 and as 

regards the applicant Nos. 4 and 17 is 

concerned the application is dismissed 

I as not pressed with the liberty to 'them 
to file fresh application if it is 

I so needed. 

The application thus stands 

disposed of.' 

Vice-Chairman 

; 	
• 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals 

Act, 1985) 

O.A. No../2002 

BETWEEN 

Dt Smti Sumitra Daimary 

Wife of Sri Jogesh Daimary 

$3h u ti amar i P.M. Bengbari 

P.S. Paneri 

District Darrang (Assam) 

LI 

Md.. Muslim Hussain 

Son of Md, All 

Village Dola Padung,  

P.O.. Thakurpara, P.S. Ranqapara 

District Sonitpur(Assam) 

Sri Surendra Tariti 

Son of Late Nilamorii Tanti 

Village Bhutiamari 

P.O. Hatigarh, P.S. Paneri 

District, Darrang (Assam) 

4 	Sri Nidhi Tanti 

Village Ulubari 

P.O. Hatigarh, P.S. Paneri, 

District Darrang (Asam) 

5. 	Sri Ourga Toa 

Son of Late Shivnat.h Tosa 

141-4 
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Village Bhutiamari 

P.O. Hatiqarh, P..S.. Panéri 

District.. Darranq (Assam) 

Sri Shukru Koya 

Son of Late Madha Koya 

Village Bhutiamari 

P.O. Hatigarh., P.S. Paneri 

District.. Darrang (ssam) 

-Shri Jagadish Sachini 

Son of Late Manu Sachini 

VillaqeUlubari P.O.. Hatigarh, P.P. Paneri 

District. Darrang (Assam) 

	

S.. 	Sri BinodDaimary 

Son of Late Dipra 0aimary 

Village Ulubari 

P.O. Hatiqarh., P.S. Paneri 

District. Darrang (Assam) 

Sri Jogdev Prasad 

Son of Late Khedaru Prasad 

Village .Bhutiamari 

Hatiqarh., P.S. Paneri 

District... Darrang (Assam) 

Sri Uday Ram Prasad. 

Son of Sri Ghora Ram 

Village Bhutiamari 

P..OBengabari, P.S. Paneri 

	

- 	District.. Darrang (Assam) 

Sri Jalandhar Tanti 

Village .Bhutiamari 

P.O. Hatigarh., P.S. Paneri 

m/t'A 	i=coh 
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District.. Darrang (Assam) 

Sri Rakhal Paul 

Son of Late Umesh Paul 

VillageUlubari P.O.. Hatiqarh, P.S. Paneri 

District.. Darrang (ssam) 

Sri Debnath Lohar 

Son of Sri Sindeswar Lohar 

VillageHathigarhP..O.. Hatiarh, P.S. Panerf 

District.. Darrang (Assam) 

Sri Birya Orang 

Son of Late Chanda Orang 

Village Hathigarh 

P.O. Haticiarh, P..S... Paneri 

District.. Darrang (Assam) 

Sri 8isanath Lohar 

Son of Sri Pyara Lohar 

Village Bhutiamari 

P.O. Hatigarh., P.S. Paneri 

District.. Darranq (ssam) 

16 	Shri Rupa Sutradhar 

Son of Rabiram Sutradhar 

Village Uttar Krishnapur 

P.O. Hatiqarh, P.S. Paneri 

District.. Oarrang (ssam) 

9  Sri Munna Lal Lhar.  

Station Headquarter., 

Hatigarh . 

- - ..Applicants 

/ 

-AND- 

r 
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1,. 	The Union of India., 

Represented by the Secretary to the 

Government of India 

Ministry of Defence, 

New Delhi.. 

The Additional Director general of Staff Duties 

General Staff Branch 

Army Headquarters, DHG 

P.O. New Oelhi-11011 

The Administrative commandant 

Purav Kaman Mukhyalaya 

Headquarters, Eastern Command, 

Fort William 

Calcutta-21 

The commanding Officer. 

Station Headquarter 

Hatigarh 

C/o 99 APO 

The S.S.O. 

Station Headquarter, 

Hatigarh 

C/O99 APO 

- - - Respondents. 

This application is made against the impugned letters bearing 

number 759/3/Q(PC) dated 14..9..2001 issued to each of the 

applicants separately by the Respondent no..5 following the 

judgment and order passed on 24..1..2001 in O.A. No.. 398/99 by this 

4 onble Tribunal whereby the respondents illegally rejected the 

claim of the applicants .f or their grant of temporary status and 

_,i( 	- 



the works of Grass Cutting, Safai, Gardening, Plantation, Loading 

and unloading of rations and other works under the respondent no.5 

of the Station Headquarter, Hatigarh The applicants are civilian 

casual employees  in the establishment of Station Headquarter, 

Hatiqarh and have been continuing in their services/works as 

stated above till now.. 

4.4 That all the applicants were working under the Station Headquarter 

on casual basis as Conservancy Safaiwala f or years together but 

they were being deprived of regular service benefits, pay scale 

dearness allowance, House Rent, medical allowance and even minimum 

pay and were not regularised in terms of any of the Schemes of 

Central Government although there were number of schemes iunched 

by the Central Government for regularisation of casual workers, 

e.g.. the Schemes lauched under O.M. dated 7..6..1988 and a like 

scheme launched under iO.M. dated 109.1993. 

4.5 That your applicants beg to state that although they are serving 

as causal worker for a considerable long period under the 

Respondents and were recruited on casual basis after observing all 

required formalities but the respondents have not taken any 

initiative to grant Temporary Status and regularise their services 

as per the existing scheme issued under 0.. ft. dated 10.9,1993 by 

the Government of India, Department of Personnel and Training.. As 

per the said Scheme, the provisions made under clause 4 (1) and 

(ii) of the Scheme are as follows 

LJIi1øI!I1á' 	!T1 

:i. 	Temporary status would be conferred on all 

casual labou rers who are in employment  on 

the date of issue of this O.M. and who 

have rendered a continuous service of at 

least one year, which means that they must 

have been engaged for a period of at least 

4 
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240 days (206 days in the case of offices 

obs'?rvinq 5 days  week).. 

ii) Such enforcement of temporary status would 

be without 	reference 	to 	the 

creation/availability of regular Group 

posts... 

It is relevant to mention her -c that the applicants have 

fulfilled the abovementioned requirements of the scheme for grant 

of temporary status since all the applicants have rendered 240 

days service in each calendar year and thereby have acquired a 

valuable right for grant of temporary status arid regularisation.. 

In this context- ., thedetailed particulars of engagement of the 

applicants under the Respondents are furnished below 

SL 

No. 

Name 	 - Eate 	of 	initial 

engagement as casual 

labour 

.1 Srnti. S. 	Dairnary 1978 

2 Md. M. 	Hussain 1977 

3 Sri Surendra Tanti 1993 

1 4 Sri Munna La]. 1993(March) 

1 .5 F1 NidhiTi 1992 (April) 

6 Sri Durqa Tosa 	- 10.10.. 1987 

7 Sri Shukru Koya 1987 (OctD 

S Sri Jaqadish Sachini 1993(March) 

9 

.10 

Sri 

Sri 

Binod Daime.ry 

Jagdev Prasad 

1994 

1994 

(April) 

(June) 	(April) 

11 Sri Uday Ram Prasad 1994 (June) 

.12 Sri JäIandháFTanti 1994 (Oct) 

From the above particulars., it is clearly evident that the 

applicants have been working as Casual Worker/Conservancy 

Safaiwala from years past and as such they are legitimately 

entitled to grant of Temporary Status and reqularisation under the 

m/1 1  L2c(4-y7 
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(overfl men t Scheme dated 10 9 1993 and denial of the same to the 

appiicahts amounts' to unfair labour practice. 

dated jO.9..1993 issued by the 
Copy of the O.M.  

D.O..P,T... Governmert of India, is annexed hereto as 

AnnexureI.. 

4.6 That your applicants beg to state that Administrative instructionS 

i,.jere issued by the Higher Authorities from time to time for 

regularisitig the serviceS of the casual workers working under 

different Station Headquarters under the MinistrY of 0efence 

overnment of India. Some of the letters containing such 

instrUCtiQr1 are illustrated below zz 

No.. 0-3144 Eastern command GS/S1) Fort William under 

File No.. 40221G.. Calcutta dated 23.8.1993- 

No. 2221/410S(SD)HQ 51 Sub Area dated 20..8..1993, under 

the file Na. 4022/6.. Eastern headquarters. 

3. 	No.. 0-3160 HQ si Sub-area dated 14.8..1993 under File 

No.. 4022/(.. Eastern Headquarters. 

4.. 	
No.. 0-3141 HQ Sub Sub Area under File No.. 4022/G.. 

Station Headquarter.. 

.5. 	No. 2221//QS(SD) 
Sub Area dated 7,8,1993 

6. 	
No 0-3136 HQ 51 Sub Area dated 2,8,1993 

7, 	
No. 0-3126 HQ 51 Sub Area dated 27,8.1993 

8. 	
No. 0-3104 HQ 101 Sub Area dated 28,8,1993 

9 	No. 0-3171 
HQ 51 Sub Area dated 3,8,1993 

10. No.. C/60 249/SDGF3 
GS Branch Army Hqr.. 

The above noted letters have been issued by the Higher 

Authorities 
for regularisation of Casual workers and their 

conditiOnS 
of service, but in spite of their best efforts the 

applicants could not obtain the copy of those letters and as such 

the Honble Tribunal be pleased to direct the respondents to 

produce the above mentioned letters before the Honble Tribunal- 



9 (  

H 
As per Circular issued by the Government of India., Casual workers 

who have completed 20 days  work in two subsequent years are 

erititid to be reqularised in Group posts.. Therefore all the 

present applic.nts are entitled to be reqularised in their 

service.. 

4..7 That the applicants beg to state that the service records of the 

applicants were not being maintained properly such as applicants 

engagement, work allotment and breaks in service were being done 

on verbal orders only and not by way of any formal orders.. All 

the applicants were initially engaged against regular vacancies.. 

The respondents have issued temporary pass to the individuals 

where particulars of r.11 individual applicants are stated.. IT is 

pertinent to mention here that the works which the applicants were 

entrusted with, are of permanent nature and as such they are 

entitled to he regularised from the date of their initial 

appointment with all consequential benefits. 

4_8 That the applicants hegto state that they twerez being paid wages 

much less than the minimum pay paid to the regular employees  of 

the corresponding cadre in a discriminatory manner.. India is a 

Socialistic Republic and the Government being a model employer is 

cast with certain bac commitments and obligations which the 

2.Stte has to discharge.. The right to work, right to free choice of 

employment, right to .5ust  and favourable condition of work., right 

to protection against unenployment, right to 5ust and favourable 

remuneration ensuring a decent living for himself and his family. 

H 	 right to equal pay for equal work., right to rest, leisure, 

reasonable limitation on working hours and periodic holidays with 

pay., right to security of work are some of the rights which have 

to be ensured by appropriate legislative and executive measures.. 

4..9 That 'our applicants most humbly submit that the case of the 

applicants are squarely covered by the various decisions of this 

Hon ble Tribunal as well as of the decisions of the Apex Court.. 

41zZ dS&T 



10 

This Honb1e Tribunal dealt with like cases of the similarly 

:ituated Con:ervancy 3afawaia earlier in O.A. N!os.. 228/93 

(Saifuddiri ohmed & Ors Vs. Union of India & Others) 24/93 (Sri 

N..Das & Ors.. Vs. Union of India and Others),. O. A . No. 56/94 and 

the Hon'ble Tribunal was pleased to decide those cases in favour 

of those applicants.. Subsequently, the Government of India, 

Ministry of Defence implemented the judgment of the Honble 

tribunal in those cases and regularised the services of the Casual 

Workers of the Station Headquarter, Rangiya.  The present 

applicants being similarly circumstanced are entitled to the 

l:enef it of Temporary Status with effect from 1.9.1993 in terms of 

the O.M. dated 10.9.1993 of the Government of India and also 

regularisation of their services. 

Copy of judg men t 'passed in O.A. No. 228/93 is annexed 

hereto as ,n<ure-fl and the applicants crave leave 

of the Hon 0 ble Tribunal to produce the other judgmens 

mentioned above at the time of hearing.. 

4.10 That the applicants beg to state that under the facts and 

circumstances stated above, they have acquired a valuable right 

for grant of Temporary Status and regularisation of services.. But 

since these benefits were unjustly denied to the applicants, the 

present applicants approached this Honble Tribunal f or protection 

of their rights by filing o.A No 398/1999 and the Respondents 

duly contested the case The Honble Tribunal after examining all 

the facts and circumstances of the case was pleased to passed the 

judgment and order on 24..01..2001 in ONo.. 398/99 with the 

following directions 

4. Considori nq all the facts and circumstances of 

the case and in view of the earlier decisions of the 

Supreme court and the Tribunal, we are of the view 

that the applicants are also entitled for 

consideration of their case for granting Temporary 

W.LcAJ 
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Status and thereafter f or regularisatjon under the 

aforementioned scheme of the Government of India.. The 

respondents are accordinqly directed to take necessary 

steps for cidrinq their cases afresh for temporary 

status and the consequential follow up action 

thereafter at the earliest,, preferably within three 

months from the date of receipt of the order. 

S. 	1111 completion of the above exercise,, the 

applicants shall continue in service. 

6. 	The application is allowed to the extent 

indicated above.. There shall, 1hoever, be no order as 
to costs.. ' 

Copy of the judgment and order dated 24..01..2001 in 

O.A. No.. 39/99 is annexed hereto sAnne&ire-IXI.. 

4..11 That thoreaf tot- the applicants submitted representation on 

.13.. 02.. 2002. enclosir,q the reith a copy of the judgment and order 

dated 24..1..2001 in O.A.No.. 398/99 to the commanding 0fficer,  

Station Headquarter., Hatiqarh praying f or ittiplementation of the 

above cited judgment and order passed by the Hon'blo Tribunal.. 

Following the receipt of the judgment and order dated 24.1.2001, 

the respondents issued the impugned letter No.. 759/3/Q(Pc) dated 

192001 addressed to each applicant Individually rejecting their 

claim of Temporary stbus and regu1arisaion of service on some 

urtfounced and concocted Pleas violating the directions given in 

ZOO 
	

the judgment and ot der dated 24.1.2001. The applicants then filed 

a Contempt Petition under C.P. No.. 56 of 2001 (O.. 398/99) before 

this Honbla Tribunal and the Honble Tribunal after examining the 

facts and circumstances, dismissed the C.P. vide order dated 

21..3..2007 in C.P. No. 56/2001 with the liberty granted to the 

applicants to challenge the ardor of the rewonderits in a 

different proceeding and not in a Contempt Proceeding, 

Copy of 17 nos. of impugned letters dated 14..92001 

addressed to 17 individual applicants are annexed hereto as 
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Annexure - IV series and the order dated 21.3,2002 is 

annexed as Annexure - V respectively.. 

4.12 That surprisingly the Respondei,ts in this impugned letters dated 

14.9..2001 have contended that temporary status cannot be granted 

to the applicants as directed in the judgment and order passed on 

24.1..2001 in O.A.No.. 398/99 by this Honb1e Tribunal since the 
applicants 	are 	negligent, 	indiscipline 	and 	performing 
unsatisfactorily 	and are not entitled to the benefits claimed.. It 

is crystal clear from the impuqned letter-s that all the letters 

have been written almost in a common format with the same grounds 

basically shown against all the applicants in a most mechanical 

4 mariner and without any application of mind only with a view to 

avoid the implementation of the judgment dated 24.1.2001 in O.A. 

No, 398/99.. It is worth mentioning that the grounds of rejection 

shown by the Respondents now are some new discoveries made by the 

Respondents after the adjudication of the entire case in O.A. No; 

• 	 • 398/99 in their desperate bid to thwart the implementation of the 

judgment and order dated 24..1.2001 In O.A. No., 398/99. At no point 

of time during the adjudication of the earlier O.A. No.. 398/99.. 

• the Respondents pleaded/sthted such grounds as being shown now.. 

There 	is 	no 	mention 	of 	such 	grounds 	in 	the 	written 

statement/pleadiriqs submitted earlier by the Respondents in O.A. 

No. 398/99 and the new pleas taken now are not only false and 

unfouncd but are arbitrary, capricious, mala fide and complete 

distortion of Facts which have been hatched up after the passing 
H. of the order dated 24.1.2001 in O.A. No.. 398/99 with an. ill motIve 

only. 

4,13 That the applicants beg to state that since their ir.tIa1 

engagements the applIcants are being discrimjnate by the 

Respondents in a planned manner and not being paid their due wages 

in time and at appropriate rate whereas the same are beIng 

regularly paid to their counterparts working on regular basis.. 

This apart, the respondents made artificial break of one day after 

')2'v& 	y5ec 
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each spell of 59 days of service of the applicants with the only 

intention of depriving them of thn benefit of continuous service 

which amounts to unfair labour practice and such actions are 

arbitrary, mala fide, capricious and violative of principles of 

natural justice.. 

4.14 That the applicants beg to state that due to unfair and illegal 

action of the Respondents, the applicants have been deprived of 

their legitimate benefits in spite of the law laid down by the 

Honble Apex (ourt In various judgments and the applicants finding 

no other way, are a.pproaciinq this Hon'ble Tribunal for protection 

of their rights and interests and it is a fit case for the Hon'ble 

Tribunal to interfere with and be pleased to direct the 

Respondents to grant Temporary Status to the applicants and 

requ:Larise their servi'e in terms of the Scheme of the Government 

with effect from the date of their respective engagements.. 

4.15 That this application is made bona fide and for the cause of 

justice.. 

5- 	çounds for relief1Jith ieqajrovisiofls,, 

5..1 For that the applicants have been working for a long per-iod 

ranging from 3 to 15 years and as such they are entitled to 

be rogularised as Conservancy Safaiwala.. 

5..2 For that the nature of works entrusted to the applicants are 

of permanent natureand therefore they are entitled to be 

- regularised as Conservancy Saraiwala. 

5..3 For that similarly situated casual Conservancy Safaiwalas 

who were working under the Station Headquarter., Rangiya have 

been reqularised by the Respondents following the judgment 

and order passed by this Honhle Tribunal in O.A. Nos.. 

225/93, 264/93 and 56/93.. 

tc 
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.5..4 For that this Honble tribunal in its earlier 	udgrnent 

passed on 24.01.2001 in O.A. No.. .39/99 directed the 

Respondents to take necessary steps for considering the 

cases 	of these anpilcants too, afresh for temporary status 

and consequential fol low up action thereafter within three 

months.. 

55 F rthat the Central Government being a model employer ,  

cannot be a]. lowed to adopt a differential treatment in 

regard to service conditions and payment  of wages to the 

appLcants 

5.6 For that the denial of grant of Temporary status and 

regUlarisation of service of the applicants is violative of 

rticle 14 and 16 of the Constitution of 	India.. 

5.7 For that there are e><isting vacancics of Conservancy 

Safaiwala under Station Headquarter, Hatigarh.. 

5.8 For that the applIcants have no other alternative means of 

live 1 hood 

5.9 For that the applicants are legally entitled to grant of 

Temporary Status and reqularisation under the O.M. dated 

10.9.1993 issued by the overnment of India D..OPT. 

5410 For that the applicants have become averaged for any other 

emplc'yment. 

5.11 For that the Station Headquarter at Hatigarh has been set up 

for more than a decade past and therefore there Is a rqu lar 

need of Service of conservancy Safaiwala.. 

5.12 For that the applicants are performing 5oh of similar nature 

which a re being perfrmed by the regular Conservancy 

3afaila in other establishments of the Ministry of 

Defence. 

/'Y77Z'e1 	AWdi?Cv 
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(V 

That the app 1 ican t states that they do not have any other 

alternative or other efficacious remedy than to file this 

application. Ropresentatiotis of the appuicantS. Lawyer's 

notice d'ted 3..7.1998 and even the order passed by this 

Hon'ble Tribunal on 24.1.2001 in O.A. No. 398/99 could not 

yield any result as yet,. 

ri.. 	
Or 

cou rt - 

The applicant further declares that theyaW previously 

filed an application which was registered as O.A. No. 398/99 

and the same was  disposed on 24.1.2001 with the direction to 

consider the case of the applicants for grant of Temporary 

Status and regularisation but the same has been ro.ected. 

The applicants further declare that no Writ Petition or Suit 

regarding the matter in respect of which this application 

has been made before any court or any ether authority or any 

other Bench of the Tribunal nor any such applicatOrL Writ 

Petition or Suit is pending before any of. them. 

-' 

Under the facts and circumstances stated above, the 

pp1icant humbly prays that your Lordships be pleased to 

issue notice to the respondents to show cause as to why the 

reliefs sought for by the apicant shall not be granted, 

call f or the records.of the case and on perusal of the 

records and after hearing the parieS on the cause or causes 

5'. 
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that may 	shawn, be pleased to grant the following reliefs 

$..J. That the impugned letters issued to each of the present 

applicants under No.. 759/3/Q(PC) dated 14..9..2001 be set 

• aside and quashed.. 

$..2 That the RespondentS be directed to grant Temporary Status 

and regulanisation with effect from 1..9..1993 to the 

• applicants in terms of 0, Fl.. issued by the Government of 

:rndia. 	Department of Personnel and Training vide No.. 

1016/2/90Estt () dated 10.9. 19?3 - 

.. 
the Respondents be directed to grant Temporary Status 

to the applicants and take consequential follow-up action in 

terms of the judgment and order passed on 24..01..01 in O.A. 

No.. 	398/99 by 	this Hon'ble Tribunal.. 

8.4 Costs of the application.. 

3.5 Any other relief or reliefs to which the applicant is 

entitled to,, as the Honble Tribunal may deem fit and 

proper.. 

Interim order prayed for• 

During pendency of this applicatiori, the applicant prays f or 

the following relief 

91 That the respondents be directed not to oust the applicants 

from their present services till final disposal of this 

0rigini Application., 

 

This application is filed through Advocates.. 

yc/s 
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11.. 2arLicu1arsaftth IP.O.. 

IPO No, 

:ii) Date of issue 

Issued from 	 P..O 	Guahati 

Payable at 	 uahati 

12 L1s1of enc1osures 

As stated in the index 

• v 	••i/ 



VE R F IC AT IOJ4 

:t, Md.. Muslim Hussain, Son of Md.. Ali, aged about 

years resIdent of vIllage Dola Padung P.O. Thakurbari, 

P.S.Ranga Para, District Sonitpur, ssam., one of the applicants 

in the Instant application duly authorized by the other applicants 

to verify the statements made in this application and to sign this 

verIfication iccordingly I declare that the statoments made in 

paragraph 1 to 4 and 6 to 12 are true to my knowledge and those 

ma& in paragraph 5 are true to My legal advice which I believe to 

be true. I have not suppressed any material fact. 

And I sign this verification on this the - 4ih.... day of 

l'OO2.. 

18 
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- 	) 	 IN TH 1. CENTRAL AONINISfRATIVE TRIBUNAL 
CUWAHATI BENCH 

Original Application No.228 of 1993 

Data of decision: This the 28th day at July 1994 

The H' ble Juatj3 Shri S. Haque, Vice.Chairman 

T0 Hontble 5hri G,L, 
5 anglyirie, Member (Administrative) 

I 

19 5hri' Saifuddin Ahmed 
2. ahri Umesh Chandra Das h  
30 Shri 6olap Chandra Das 

• 4. Syed Saushad All 
5, Nd 1'lakjb All 
6. Nd Khorshed Au 
7o ,  ahfl Haren Das 
8,.A Nd Rajek Au 

Nd Samsu]. All 
Shri Chandra Dev 

1l..Mcj Nuruddin Ahmed 
1 2. Nd Nohbbat All 
13..Nd 1105am All 
14. Nd Javd A].I 

Md Rakahed Au 
Pandjt Au 

17 Ms 5 aira 8anu 
18, Ms Ayosha BOgum 
19.' Shri Deben Chandra Kkotj 
20. Shrj Suron Nath 
21 • Nd Abed All 
22, Nd 1'lafjz Alj 

Nd Iazuddjn Ahrned 
Nd Makjbar Rahman 

25, Syd Sarjf Au 
Shri Atul. Chandra Kaljta 
Syed Samnur AU 

.28o Nd Monjr All 
''...'.' 29 11 ld Basir Ail 

3O'.hri .Nina Rajbanohj 
4 	 31'td Nabjb All 

GolneharBegum 
111 An.ma Das 

34'.:.. 1.&Sirajuddin Ahmed 
35.,(1c(Harej All 
36.'i Karuna Chandra Das 

• 	 .37.,.Nd Khasnur Rh 
'L38'. Shri Basanta Kaljta 

Md Plazno or  All Ahmed 
Nuruddjn Ahmad 

41 • Akbar All 
42. Najim All 
43, Sh,j Haladhar Das 
44. Shri Uharmaram Halo.i. 

•, 	°4 
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Kale BhadUr Chutri 
Achyut ialoi 
Ganesh Ram 

48, Ganosh DaS 

All the 8pplit8fltS are uorking 

as Consery ,ancy/Safaiwalas in 
different units under Station 
Head QuartOr8, angia 	

Applicants 
F(  

By Advocates Shri J.L. Sarkar and 
Shri M. Chanda 

vBrBuS- 

1 • The Unjon of India through the 
Secretary, Government of India, 
jniatry or Defence, New Delhi 

20 
The Additional Director General of 
Staff Duties (50GB) General Staff 

tny Head Uuarter$, DHG Branch, Ar 	
, 

N ew Delhi 

3. The Administrativ0 Commandant, 
Purv KamanukhyalaYa, 
Head Quarters, Lastorn Command, 
Fort William, Calcutta 	 . .' 

40 The Administrative Commandants, 
Station Headquarters, Rangias 
C/a 99 A.P.O. 	

.•.. Respondents 

By Advocate Shri S. AU., Sr. C.G.S.C, 

.. 

• 	

. 

/ 
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The fortysight applicants OXCludjg Shri Gaflesh 

Ram (applicant No.47) have filed this application for 

r8gLJ1a1.1_8atjon in Glass UI catagc3ry 8ervice. 	
? 

The applicants are Serving as Conservancy/SaffljuajaU 

under the respondents at Station Headqua, Rangia Since 

several years on daily wages basj3 5ome of them are 

serving since 1982. They have claimed for regularjsatj0 

in their service as well aadtnjnjmurfl of the appropriate pay 

scale of Class IV catagory as M Safivalas till their 
S regUlrjsatjon. 

Heard learned coUn8ej Mr 

	

J,.L. Sarkar Ofl behalf of 	
: the applicants. Learned Sr. 	 mako his 8Ubijj03 

in conformity with the defence plea in the written 

Statement. 

4, 	
The respondents by their written Statement admitted 

that the applicants are serving as ConsarvancyIafaiwaias 

iith breaks since Several years. It is stated that they are 

se)ng in the fid station and, therefore, not entitled :.' 
foteguiarjs5t0 	

It is found on scrutiny that the breaks 
k 	

t ervices of the aPpli6ants were artificial in order 	 L 
- tada1jnk continuity of aervice to their disadvantage. Such 

breaks cannot be encouraged because it will be to the 

disadvantage of casual labourers in service which may defeat 

their rights and privileges including right of ragularjsatlon 

in service, Therefore, services of the applicants are 

regarded as in continuity, In such cases,the Supreme Court 

has enunciated Principles and guidelines for regujarj,s a tjO  

and fixation of minimum in the pay scala. The cases are, 
Ll 

/ 



•,/ (1) D. Chamali and anothor—V8 State of U.P. reported 	.'; 

r 

•,•.;' 	
••:H 

in (1986) 1 5CC 637 0  ( Surindur Singh and another —va-

E ngineer in Chief, CPUD and others reported in (1986) 

I 5CC 639, (3) Daily Rated Casual LaboUrer8 (P&T Deptt.) 

Dak lar Mazdoor Manch vs— Union of India and others and" 

another Case (Writ petition 	302/86) reported in 

t(%(1986)1 5CC 1220 These deciaiofle are applicable in the 

instant case. The applicant.s are entitled for regulariaa 

• 	tion only after obtaining sanction for the post8 by the 

respondents. Presently, they are entitled to the minimum 

of the apropriat8 pay scale of C1aS8IV cataqory as 

Safaivalas. 

Thia application is allowed. .The responderLta are 

directed to make cotnmUnicatiofl 8  with the headquarters to 

obtain sanction for rogulurisinQ the appliCaflt8 within a 

period of six months from the date of receipt copy of the 

judgment/Order and accordingly ragulariso them as Safaivalae 

in C1a88 IV catagory. The respondent8 are further directed 

jo pay minimum of tho appropriato pay 5cale of Class IV r ' 

{

catagory as afa.wala8 to the applicaflta with effect from 13 

..\ 	

I 	ili 

the month of august 1994. The re8POfldefltS are directed not t 

- 	

- 	 J 

the 88 rv ices of the applicants til~~e .v' gul 
itt erminate

Sd/VICCCIIAIflMAN 	 4F' 1l 
Il 	 Sd/F1EIOER (A) 	 I 

\ 	._•/._ 	/. 
to be UC Copy 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAI IATI fllNCI 

r 

¼ 

Oriirnjl Application No.398 of 1999 

Date of dec5Ion: FhIs the 24th day of January 2001 

The Hon'bie Mr Justice D.N. Chowdhurv. Vice-Chairman 

The Hon'ble Mr K.K. Shurrnn, Adrntnistrut ftc Member 

Sint Sumitra Dainiury and 16 tithcr Applicants 

By Advocates Mr M. Chanda, Ms NM. Goswami and 

Mr G.N. Chakrabarty. 

- versus - 

I. The Jnln,i el 
Ilirougl 	the Sect tI.Ir% i. 	'. (' erammiciti 	i 

Minhit f) 	r t)t: I 
New Defl1. 

The Addjtinal l)ircctir 	 o f S.aii l)utic LSIUJ, 
• 	 General Staff Brumn, 

Army Headquarters, DHG, 

• 	 New Delhi. 

The Adrninistrat ivc Con; :adai; 
Purnv Kunian 	ui.,nv a 
I-icadquarters, Eastern Corn rnnd, 
Fort 'Ni hiatus, Caicut ta 

The Conln2arl(iit;g 011 icer, 
St at Ion i-headquarter, I-hit Igarli, 
C/o 99 A.P.O. 

The S.S.O., 

Station iIeadquarter, 
t-latigarh, C/o 99 A.P.O 	 Respoiidenuc 

Advocate Mr B.S. Basumatary, AddI. C.G.S.C. 

ORDER(ORAL) 

Y CHOWDHURY.J. 

( / 
	 1 : 	apt , licuiit 	are 	ecnteen in number. Since their grievance 

and the rePels sought for are coetruon, leave i' 	alit N) to Iersue their 

grievance in one single application under the provisions 01 Rule 4(5)(n) 

of the Central Admiaistrative Tribunal (Procedure) Rules, 1987. 

2. 	 The applicants are working as Salaiwaia, some oi thcn since 

1978onwarcJ. rli' y  rendered i heir iervlce as Conservancy Stiuiwula in 



— 

:2: 

(Iliforeilt urts/lvklons nuder 	the Suitinut I Iendquarter, Iinthinrh on 

casual b.'st.s. The III) iicanu by 11113 	t)itlicftt mu has sougla for re',t arlstu ion 

of their services in the li,:lut of the direct inn ssuieti by the Stirerno 

Court in D. Cliamali and another vs. State of 'IJ.P., reported in (1986) 

I SCC 637, and Surinder Singh and another vs. Engineer in Chieç CPWD 

and others, reporttd in (186) I SCC 639. In terms of the Supreme 

CQurt's direction, the Gnvrrn'et of •Inia isueu a scheme, namely 

Casual Labourers (Grant of Temporary Status and Regularisotion) Scheme, 

(or giving teInIxrurv Stat u. and thereafter regullsat Ion of set vices. 

A number of decisions were also rendeted by this 1riLunal in like issues. 

One 'ich case is O.A.No.228 of 1993 disposed of on 28.7.1994. 

The respuadent, in their writ ten 	t atement admitted that 

these ;ipjfliconts aru 	S:I% ha; as Cmeuvancy Safai% ala with breaks In 

several years. Thc res'oult!en; s fun her stat eti : hat t he applucant s are 

'•i 	 - 	working in the Field St at ion and theuciore, thuy are not entitled for 
' 	 . 

P 	 regulurisation. We hutv., (''und :hat these brea.s ;jrc only artificial breaks 

\ 	 and not real breaks. 

Considering the facu s and circu nit: ces of 01C case and 

in view of the ear h!r 	Ci::Ou'.s of ;h Supreme Court and t!m  Tribunal, 

we are of the view thz.0 	he applicants are also entitled for consideration 

of their case 	fur 	xantung temporary status and 	thereafter for 

regularisation under the aforementioned Scheme of the Government of 

India. The rcpondents are zcccdsngly directed to take necssnry steps 

for considering 	their cases afresh for tcniporary status and the 

consequential follow-up action thereafter at 	the earliest, preferably 

withn three months (rum the date of recei't 01 the order. 

3. 	TIll completicnt of the above czerch.c, the appliclints shall 

çx)tiuuc in service. 
00  

/6. 	 Thue aplcut ion ir, a! lnwjd to the cr.t cit 	nduca t:1 til'ov. There 

f ' 	 shall, however, he no order as to 

0 	 V ICE CHAIRMAN 

Got 

144 

" 

0" 

c 



/ 

AoflQHa6gol- 
21 Mtn Arty i3dc 

99 J\P0 

759/ 3 /QO) 

n t u in 

 

itrn Mum a 
/0 .h Y ogeh aim ary 

PC) 	B an kb ati 
D ist - D arrang (Assarn) 

2. 	
Pcase reft to the Flon'abk CAT Judgrn c.nt/ordcr dated 24 jin acy 2001 

ppliCattOn No 39 of i99. 

2. 	As per J-lon'able CAT Judm( t/ordcr dt 21 Jan 2001., your case wapu 	p to the 

cm ploynig authOrities 
for their consider ons. 	After detailed and dc1ibcrat 

con derations, the same has been uec.ctc.d as you have been found to he negligetit, 

indicipltn 	
and performing ut at facto cily for grant of tern porary 	

Hence youC 

t on 	
tern porary status at Adhoc Station Headquarters Hattigor. can 

appointm en 	
not be 

gan ted /oered. 

This iS for your inform aton please. 

V 

(1\T 1i 	t 	n gh) 
1'IJP 	\\ 

s'afi Offlccr 
for tn Corn matv er 

4 

I - . 



/ 

41J7YX V72. 
- 	 O- ~4) 

. 30 Adhoc su :i Q n.i tpr 
c/c 1 1Q 21 ]\'lw Aily 1 ' Ic' 
c/c ) APC) 	* 

759/ 3/ QQ C) 	 IL Sep 2001 

\4d IM Huss am 
S/C) Sun Moh;unwd Ai 
\,7111• -- ith1Ji2pd ung 
P) 	[1inkuf:hui 
It SQIUIj:uX (\ssarn) 

JIT JD. 1 	StJi'4f'I 	MiJY 	iI(YiliiR 

4. 	1lease refer to the flouñihic C/VF Tiidwncut/ordet cited 24I Ilnkukrv 2001 on 
cippltcati.on No 398 ci' 1 9)9. 

J icn'bk- ( AF 1udn nt/oi dfr dt 24 	) 2001 .
7 
 your CASt ws w1f. up 1 

en)pIovinP; au.thonlies for their considerations. 	After delm1.e?1 .nd dclilxcilc 
cctnsideniiioris, the srnc has been xcctcd as you have been found to be perfomii 
wcMitictoiily COt PIASt( of e(Upoi uy 't liLls Nt. rICc yOui lppOflltllKfll Oil h'fl)lYn  u'y 

stit;us at Ac.thoc Station Hedcuartei's FLiicor ccxi not be imuuedj offered. 

3. 	,Ihts is icr your in to rmnlio i. p1cc sc:. 

 

(Nc:sij t  

',lni;cy 	OIl ci 

for Sin (_osnm:txidcr 

7 	T 	 "-". 	 • 	 I1l", 
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I 
Adhoc Stn HQ Hattigor 
do HQ 21 Mtn Arty Bde 
do 99 APO 

759/3/Q(PC) 	 Sep2001 

Shri Uday Rm Prasad 
Viii - Bhuttiarnari 
tO —Hattigor 
Dist - Darrang (Assam) 

CAT CASE OA NO 39/99 FILED BY SUMITRA DAIMARY AND OTHERS 

7. 	Please refer to the Hon'able CAT judgment/order dated 24 January 2001 on 
applicationNo 39of1999. 

2. 	AsperHonabk CAT Judgment/order dt24 Jan 2001.,your case waput up to the 
employing authorities for their considerations. After detailed and deliberte 
considerations, the some has been rejected as you were neither found eligible nor covered 
under the provision of Scheme of 1993 for grant of temporary status. Hence your 
appointment on temporary status at Adhoc Station Headquarters Hattigor can not be 
granted/offered. 

9. 	This is for your information pkase. 

4v\tsigh) 
Ma 
Statih Staff Officer 
for Stn Commander 



/ 

759/3/Q (PC) 

Shri Rupa Sutradhar 
5/0 Shri Rabi Ram 
Viii - tittar Krischtncpara 
P0 —Hattigor 

- Darrang (Assam) 

4W(17 c mal  
'. ';• 

WIN 
Adhoc Stn 
do HQ 
c/o99APO 

Sep2001 

CAT CASE OA NO 398199 RILED BY SUM ITRA DAIMARY AND OTHERS 

1. 	Please refer to the Hon'abfe CAT Judgment/order dated 24 January 2001 on 
application No 398 of 1999. 

As per Hon'ab le CAT Judgment/order dt 24 Jan 2001., your case was put up to the 
employing authorities for their considerations. After detailed and deliberate 
considerations, the same has been rejected as you were neither found eligible nor covered 
under the provision of Scheme of 1993 for grant of temporary status. Hence your 
appointment on 	temporary status at Adhoc Station Headquarters Hattigor can not be 
granted/offered. 

3. This is for -Vol)[ information please. 

N~ - 
(N9'ót ngh) 
Mao' 	\\ 
Stad1n Staff Offlccr 
for n Commander 



1 

159/3/Q(PC) 

4-iv'i;y vii±—
(4t ?) 

f?t 6Z' 	i PoSr 
T1QT1atLOr 

c/o HQ 21 .Mtn Arty 1de 
do 99 Al'O 

'1 Sep2001 

Shrijagdish Sachiri 
S/0 Lite Manusa Srngh 
Viii - IJiubari 
P0 —Hattgor 
Dist - Darrang (Assam) 

6. 	Please refer to the Hon'able CAT Judgment/order dated 24 January 2001 on 
application No 398 of 1999. 

2. 	As per Hon'able CAT Judgment/order dt 24 jan 2001., your case was put up to the 
employing authorities for their considerations. After detailed and  deliberate 
considerations, the same has been rejected as you have been found to be unsatitc1j 
for grant of temporary status. Hence your appointment on temporary status at Adhoc 
Station Headquarters Hattigor can not be granted/offered. 

8. 	This is for your information please. 

J ~y 
P 

JV, 
Act roN 

N4'vktbgh) 

Makjr 
Station Staff Officer 
for Stn Commander 



3  
V 

Kdhoc Stn.} Qatti got 
c/o HQ 21 Mtn Arty Bde 
c/o99ApO• 

759/3/Q('Pc) 	
Sep2001 

Shri Behara Urfln 

Viii - Hattigor 
P0 Hattgor 
D ist - Darrng (Ass am) 	

; 

CAT ('AZT? (\à T 	2 (IO ir 

7. 	
Please refer to the Hon'able CAT Judgment/order dated 24 January 20 	on application No 398 of 1999. 

2. 	
As per Hon'able CAT Judgment/order dt 24 Jan 2001., your case-was put: up to the 

 employing authorities for tIeir considerations. 	After detailed and ddiberate 
considerations the same has been rejected as you have been found to be very weak 
physically and performing unsatisfactory work, for grant of tenlporary.status, Hence your 
appointment on 	temporary status at Adhoc Station Headquarters Hattigor can not b' 
granted/offered, 

9. 	This is for your information please. 

( 

h) M,V in io  
Majo 
Station Staff Officer 
for Stn Commander 

-. 



t€sI 
Adhoc Stn HQ Hattor 
do HO 21 Mtn Arty Dde 
do 99 APO 

759/3/Q(PC) 
	

Sep 2001 

Shri Durga Tosa 
S/0 Late Shivnath Tosa 
Viii - ButiQm ar 
P0 —Hattgor 
Dist - Darrang (Assam) 

CAT CASE OA NO 39/99 FILED BY SUMITRA DAIMARY AND OTHFS 

S. 	Please refer to the Hon'abk CAT Judgment/order dated 24 January 2001 on 
applicationNo 399 of 1999. 

2. 	As per Hon'able CATJudgm ent/order dt 24 Jan 2001. )  your case was put up u  th-
employing authorities for their considerations. After detailed and deliberate 
considerations, the same has been rejected as you have been found to be performing 
unsatisfactorily for grant of temporary status. Hence your appointment on temporary 
status at Adhoc Sation Headquarters Hattigor can not be granted/offered. 

7. 	This is for your information please. 

il  
11 
(Na 4ijc\t 9Jigh) 
Majo\r\ 
Statio" Staff C)fficcr 
for Stn Commander 



/ 

759/3/Q(PC) 

Shri Deb Nath Lohar 
5/0 Shri Rineshari 
Vll - Hattigor 
P0 - Hattgor 
Dist - Darrang (Assam) 

1-91  
Adhoc Stn HQ Hattigo 	'A 
cfc HO 21 Mtn Arty Bde 
c/o 99 APO 

Sep2001 

CAT CASE OA NO 398/99 FILED BY SUMITRA DAIMARY AND OTHERS 

- 

7. 	Please refer to the Hon'able CAT Judgment/order dated 24 january 2001 on 
application No 398 of 1999. 

2. 	As per Hon'able CAT Judgment/order dt 24 Jan 2001, our case.was put up to the 
employing authorities for their considerations. 	After detaikd. atd dIiber 
considerations, the same has been rejected as you have been found to be indiscip lined 
and performing unsatisfactory work, for grant of temporary status. I

Hence your 
appointment on temporary status at Adhoc Station Headquarters Hattigor can not be 
granted/o ffered. 

9. 	This is for your information please. 

/ 1 \JY 
I VtA 

V(N' i ingh) 

taff Offlce 
for Stn Commander 



4zxL7L. 
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759/3/Q (PC) 

Adhoc Stn HQ Httigor 
clo HQ 21 MtnArryBde 
c/o99APO 

Sep 2 001 

Shri Binod Daimary 
S/0 Late Dipra Dann ary 
Viii - Ulubar 
P0 —Hattgor 
Dist - Darrang (Assam) 

CAT CASE OA NO 398/99 FILED BY SUMITRA DAIMARYAlDOTHERS 

6. 	Please refer to the H.on'able CAT Judgment/order dated 24 January 20 	cr 

application No 398 of1999. 

2. 	As per 	CAT Judgment/order dt 24 Jan 2001. your c ewsputup to the 
imploying authorities 	tor 	theft 	cOil tiid etki liulle. 	Aflt 
considerations, the same has been relected  as you were neither found eligible nor covered 
under the provision of Scheme of 1993 for grant of temporary status. Hencc your 
appointment on temporary status at Adhoc Station Headquarters Hattigor can not be 
granted/offered. 

S. 	This is for your information please 

yz~ 

V- ion
ngh)  
aff Officer 

for Stn Commander 



4,v7o ) 

- 	
- 	r 

do HO 21 Mtn Arty Bdc 
- 'do 99APO 

759/3/Q(PC) 	 Sp 2001 

Surendra Tth, 
S/O Shri Litmani Tit 
Vtll 	BurtiamarL 

• 	P0 -.Hattgor 
• 	' "' Dist - Darang (Assam) 

CAT CASE OA NO 9i/99 FILED BY SUMITRA DAIMA:R?ATD  

3. 	Please refer to the Hon'abk CAT Judgment/order dated 24,jativary 2tic,i on 
application No 398 of 1999. 

2. 	As per Hon'able CAT Judgment/order dt 24 jan 2001., yourcase"ws put up to the 
employing authorities for thek considerations. After detaikd and deliberate 
considerations, the same has been rejected as you have been fdund to be Dhysic.al.h 
incapable and are extremely weak for grant of temporary 

I

status. Htnce yor 
appointment on temporary status at Adhoc Station Headquarters Hattgor 'can not be 
granted/offered. 

5 
	

This is for your information please. 

I 

(I'4ajotSingh) 
MJr 
Sta'ton Staff Officer 
For S tn (rnnne-- 

'J 



V3  9. 
Adhoc Stn HQ Htti)or 
c/a J••rQ 21 'Mt,n Arty Edt 
c/o99ApO 

759 /3/Q(Pc) 

Shri Bihwanth Lohar 
SJO Late Shri Pyara 
VLII - Bhutjamari 
P0 - Hattigor 
Dist -. Darrang (Assam) 

Sep 2001 

7. 	Please refer to the Hon'able CAT Judgment/ordet dated 24 January 2001 on application No 398 of 1999, 

2. 	
As per Hanable CAT judpent/order dt 24 Jan 2001., your Case as put up to th 

employing authorities for their considerations, After detailed and delierac 
considerations, the same has been rejected as you have been Found to be vey weak physically and perforni irt atisfactoty Work. For gLant of tern porary st2tus. 

flCc r appointment on 	temporary status at Adhoc 
Station Headquarters H'attigor can n o t be gran ted/a ffered 

9. 	This is for your information please. 

/ 

Ntgh). 
Maj 	\ T 	 Stati,'n Stff0fjcer 

j 	 for Stn Commander,  

I 



' I 
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H 	_ 

fl gz 	4 
Adhoc Stn J-IQ Hattigor 
do HQ 21 Mtn Aty Dde 
c/o 99 APO 

759/3 / Q (P C) 
	

(\ Sep 2001 

Shri MunrLa] 
SJO Late Kudru Lohar 
Viii - Buttiamarj 
P0 —Hattigor 
Dist - Darrang (Ascam) 

4. 	Please refer to the Hon'abte CAT Judgment/order dated 24:January 2001 on 
application No 398 of 1999. 

2. 	As per Hon'abk CAT Judgm ent/order dt 24 Jan 2001., youcasé 	pt up to the 
employing authorities for their considerations. 	After detaled and deliberate 
considerations, the same has been rejected as you are voluntarily not attending work 

SiflCZ 

Apr 1999. Hence your appointment on temporary status at Adhoc Station Headquarter-
Hattigor can not be granted/offered. 

6. 	This is for your information please 

/SY 10 

(]fT 4vjot ingh) 
Mair 
St'jon Staff Officer 
for Stn Commander 



WIU ,'Li 7f'ov) 41- 
tf\ 

Adhoc Stn HQ Htigor 
do HO 21 Mtn Arty B d c, 
do 99 APQ 

759l3/QPC) 	 \\ Sep2001  

Shrijagdev Prasad 
S/0 Shri Khadaru Prasad 
Vilt - Bhuttiarnari 
P0 — Hattigor 
Dist - Darrarig (Assain) 

CAT CASE OA NO 39199 FILED BY SMITRA DAIMARY AND OTHRS 

7. 	Please refer to the Hon'abk CAT Judgment/order dated 24.January 2001 on 
application No 398 of 1999. 

2. 	As per Hoifabk CAT Judgment/order dt24jan 2001., your cae.wasput up to the 
employing authorities for their considerations. After detailed and de4ier9t 
considerations, the same has been rejected as you were neither found eligible nor covered 
under the provision of Scheme of 1993 for grant of temporary status. Hence your 
appointmerLt on temporary status at Adhoc Station Headquarters Hattigor can not be 
granted/offered. 

9. 	This is for your information please. 

Oon

ngh)  

 ff Officer 
for 5 th Commander 



_ t 

Adhoc Stn HQ Hattigor 
c/c' HQ 21 Ntn Art.y Bdc 
do 99 APO 

759/3/Q (PC) 
	 Sep 2001 

Shri RakhalpaL 
5/0 Shri Umesh Chandrapal 
Vll - Hattigor 
P0 — Hattigor 
D ist - D arrang (Asam) 

CAT CASE OA NO 39 9 199 FILED BY SUM ITRA DAIMARY AND OTHERS 

7. 	PLease refer to the Hon'able CAT Judgment/order dated 24 January 2001 on 

application No 399 of 1999. 

2. 	As per Honable CAT judgment/order dt 24 Jan 2001., your case ws put up to the 

employing authorities for their considerations. 	After detailed 	nc 	elibc 

considerations, the same has been reectcd as you have been found to be very weak 
physically and performing unsatisfactory work. for grant of temporary status. Hence your 
appointment on temporary status at Adhoc Station Headquarters Hattigor can not be 
gran ted/ offered. 

9. 	This iS for your information please. 

( .i ey }  
'otingh.) 

St, on St2ff 0ff 
fo? Stn Commander 

- 	R. 



 

4, 	 r4 
4Ar7V E-x 

R121&D i:f 
Adhoc Stn HQ Hattigor 
c/c HQ 21 Mtn Arty Bde 
c/c 99 APO 

 

 

759/3/Q(PC) Sep 2001 

Shri Ni T'rithi 
NO Shri Kapila Tharithi 
Viii 	Ulubari 
P0 - Hattigor 
Dist - Darrang (Assam) 

7. 	Please refer to thc.Hotfable CAT Judgment/order.dated 24 January 2001 on 
appUcation No 398 of 1999. 

2. 	As per Honable CAT Judgment/order dt 24 jan 2001., your case was Futip to the 
employing authorities for their considerations. After detailed and de1ib:rat 
considerations, the same has been rejected as you have been found to be very weak 
physically and performing unsatisfactory work. for grant of temporary status. Hence y.'u: 
appointment on temporary status at Adhoc Station Headquarters Hattigor can not be 
gran ted/o ffered. 

9. 	This is for your information please. 

(NajSigh) 
Maj r 	U 
Stati £ Staff Officer 
for Stn Commander 

'-_ 	- 



Adhoc Stn HQ.Hattigot - 

c/o}iQ 21 Mtn Arty Bde 

c/a '9 APO 

759/3/Q(PC) 
	

Sep 2001 

Shri Shukru Koya 

5/0 Late Mdaha Koya 
Vitt - Buttiamari 

P0 —Hattgot: 
Dist - Darrang (Assam) 

CAT CASE 01 NO 3/99 FU12LSUMITRA DAIMIRY AND 0114E 

S. 	Pkase refer to the Hon'abk CAT Judgment/order dated 24 January 2001 on 

application No 39B of 1999. 

2. 	As per Hon'able CAT Judgment/order dt 24 Jan 2001., your case was put up to the 

employing authorities for their considerations. 	After detailed and, deliberate 

considerations, the same has been rejected as you have been found to be indisciplined 

and performing unsatisfactorily for grant of temporary status. Hence your appointment 

on temporary status at Adhoc Station Headquarters Hattigor can not be granted/offered.. 

7. 	This is for your information please. 

I'll

Singh)  
jor 

S'tion Staff Offlcer 
for Stn Commander 

itt..... 



Al~  /it  k..XtMk' ,~ Ka ( 

• 	r 
- 	 ItLJ e//'&c1 	 Adhoc Stn HQ 

	

f 	
do HQ 21 Mtn PrtyBde 	CY) 

c/o99APO 

759/3/QC) 	 L -: Sep 2001 

ShriJa1endharTath 
S/0 Late Mohan Tthi 
ViU - Litubari 

P0 —Hattgor 
Dist —Darran (Asam) 

Please refer to the Hon'abk CAT Judgment/order dated 24 January 2001 on 

application No 398 of 1999. 

As per Hon'able CAT Judgrrent/order dt 24 jan 2001., your case was ut up to the 

employing authorities for their considerations. 	After detailed and deliberate 

considerations, the same has been rejected as you were neither found eligible nor covered 

under the provision of Scheme of 1993 for grant of temporary status. Hence your 
appointment on temporary status at Adhoc Station Headquarters Hattigor can not h 

granted/offered. 

This is for 'your information please. 

(Nkl

in

gh)
. 

 

Station Staff Offlcer 
for Stu Commander 



4-4 
form No, 4 

(See 11 U18 42 ) 

CENTR,L ?k()IIINISTNATflJf TR131JL 
tUtJAIIAT1 DErJCH I Uu1s4?tArj. 

CflL)I sHaT 

- .Contept 	aPPL1CiiT11t NO. 	.56 or 2001 (In O,A,398 •? 1990. 

•pptcant(e), 
Set, SumitraDieary & Ore. 

tpcdnt(e) 
njcir t4avjGt Sirigh. 

..Avocat 6tAp1ioant(4 	1% Chando 	Fiø N,OGeaanj, 

A4VOatø for RfGndeñt.(e) 

Note@ or the R.cji.tty 	Dat.e 	 at the Tribtji.l 

21,3.02 	 He rdr.-D.Chandajeàrfled counsel 
. 	fthe a0p j'a-it. 	I( ¶1 

ha.s..  

	

• 	\
/• 	•;r. 	anncqd it seema that thaRepondpqa...4.. 

• 	eiea -ths.asa. ôC.thep.ljcant as 

judgment 9Pj.'tbi8.Trjuna1 butrpfueed to 

grant -Tomorary Status. Mr. M.Chanda, learned 
/ 	 . 	 counsel rr the app1jca'bj€td;'thathe .' 
L7 	 Respondents deliberately-disobeyed -  the order ç•pF' 	. 	 .- . 

	 •1-Z.L 	
qaJr,c, 

	

( 	 or the Trbuna1 ror co.crermef9Te?pQrary 

ta tus, 

.. a... 	ppa,rent1y.. th Orde hasben 	Qlied 
with. Thdre is no queâtjr( b1 r e'fiánj-ëI r 

O 	 ••-. 

• 	 . 	
.' 	1 	

the order passed by the ethority 18 not 
legal the applicant1 may chape 	same 
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